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Government ofrJamﬁiu and Kashmir

Finance Department
Civil Secretanal, Srinagar

Notification
Srinagar, the 22" October, 2019

~_063l In exercise of the powers conferred by sub-section (2) of section 7 of the Jammu and Kashmir
Goods and Services Tax Act, 2017 (Act No, V of 2017) the State Government, on the recommendations of
the Council hereby notifies that the following activiies or fransactions undertaken by the State Governmments in

which they are engaged as public authorilies, shall be treated neither as a supply of goods nor a supply of
service namely -

“Service by way of grant of alcohalic kquar licence, against consideration in the form of licence fee
or application fee or by whatever name it is called.”

By Order of the Government of Jammu & Kashmir.

Sd/-
(Dr. Arun Kumar Mehta) IAS,
Financial Commissioner
Finance Department

No ET/Estt/GST/119/2017-1V Dated 22 10.2019
Copy to the;-

Secretary, GST Counci), New Dein

All Financial Commissigners

Financial Commissioner o the Hon ble Governecr

Principal Resident Commissioner, J&K Government | New Delhi,

Al Principal Secretaries (o Government.

All Commussigner/Secretanes to Government.

Divisional Commussioner, Jammu/Kashmir

Excise Commussioner, J&K.

Cammussianer, State Taxes, 14K,

Additional Commissioner, State Taxes (Adm) Jammu/Kashimir

Additional Commissioner, State Taxes Tax Planning, JEK.

Pt Secretary to Hon bie Advisor (S).

president Kashmir Chamber of Commerce & Industry, Kashmir.

_ President Federation of Industry, Kashmir

president Chamber of Commerce & Industry, Jammu.

pregident Industries Association Bar Brahmana/Samba.

president Tax Bar Association, Jammu/Srinagar,

General Manager, Government Press Jammu/Kashmir. t

Private Secretary ta the Financial Commuissioner, Finance Department
m el '

Government Order file/Stock filg/Incharge website,
(Dr.Aadil F )

Deputy Secretary to the Goverament
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